RN

C/LH(,H

C1regpondents and his

~

IMN THE CEMIFAL /—\I')MTI [ZTEATIVE TRIEUNAL, JAIFUF BELICH, JAIFUR.
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OA 595/96
S.F. Bhargava, Aszizkant Providzsne Pund Commizsioner, Jaipur.
... Applicant
. Versus

ailways, Rail
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1. Unicn of India through the Szoretar,, Miniat ‘
Bhawan, MNew Delhi.
2. The Divisicnal Fail Manager, Weasiern Pailway, Jaipur.

« e« Reapondents
CORAM:

o]

WOLT ' ELE MP L CGOR AL TRISHIA, VICE CHAIRMAIY
HON'BLE MR.S.C.VAISH, ADMIMNISTRATIVE MEMEER
Por the Applicant . ... Mr.P.N.Jjati

For the Respondents cee

ORDER
PER. HON'BLE MP.ZOFAL TFISHIA, VICE CHAIRMAN

N
Applicant, S.F. Bhargas has €112 thiz application u/s 19 of the
Adminiztraktive Tribunala Act, 1985 (ior shori, the Act), praying therein for
rayment of interest on the awmount of Provident Fund, wihich was released to

him in the year 19388.

2. Wz have heavd the learnsd counssel for the applicant and have gone

thraongh the recovds of the case carefully.

2. Applicant was appoint=zd as office of the
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EVIices W

e

ve therzafiter bfranaferred to the BEmployzzas
Provident Fund Organisaticon cons<cusnt upon his aslaction by the Union Fublic

Szrvice Commizzion. Luring th: cours: of hiz emploment with the respondents

i

he was the membzr of che Pailway Providant Pund and dus to the transfer o
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pondents wers: requived to transfer the whole amount Of
GPF  together with  interest  therzon ©o  the EBmployess  Frovident  Fund
Organizaticn. The respondants have alrveady paid the amount of contrikuticon

i
longwith intevest upio Pehrary' 1980 in the year 1989, The
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Jrievarce of the applicant iz chat zince he had veczived the principal GPF
amount with inkerzst apio 29.2.20, afier a lapse of 9 years, the vezpondsnts
arz liakle o pay interesk theveon. Tt is borns out by Ann.A-1 daied 19.4.95

that the Provident Fumd amcunting to Fs.4318/- was paid to the applicant

‘under a commonication Jdabsd 13.6.85 and az such the cause of action in fact
accrued o the applicant on 13.6.38.  The przsent application was filed on
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26.9.96, after a 151[_'»".'

22 of more than 3 years. Subassjquent representations, in

the ciroumzbances, in our opinicon, cannot =xtend limitaticon. The presznt
application having besn filed keyond the paricd pecacribed by 8 .

the Act, iz hit by the bar of limitation. It is, th

(S.C.VAISH) )
ADMINISTPATIVE MEMBER

. (GOPAL TRIGHIA)
VICE CHAIRMAN



